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BEFORE THE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, AT NAGPUR

ORI. APPLICATION NO. 28/2024(WZ)
Earlier Application No. 796/23(WZ)

[ News item titled” Nine workers killed in blast
in an explosives Factory near Nagpur” appearing
in the Hindu Bureau dated 18/12/2023 ]

APPLICANT : COURT ON ITS OWN MOTION

VS

RESPONDENTS : MAHARASHTRA POLLUTION
CONTROL BOARD & ORS

REPLY ON BEHALF OF THE PETROLEUM &
EXPLOSIVES SAFETY ORGANISATION (PESO)
THE RESPONDENT NO: 4 HEREIN

In response to notice dated 12/04/2024 issued
by Hon’ble Green Tribunal Western Zone , bench
at Pune , Maharashtra , the respondent no. 4

namely the Petroleum and Explosives Safety

M ganisation (PESO of the sake of brevity ) most
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2. The Answering Respondent the Petroleum and
Explosives Safety Organisation( PESO) , is a
regulatory authority under the Department of
Promotion of Industry and Internal Trade |,

Ministry of Commerce and Industry , Govt of India

3. The Petroleum and Explosives safety
Organisation having head office at 5'" floor, A
Block, CGO Complex, Seminary Hills, Nagpur
headed by the Chief Controller of Explosives
(Respondent No 4) is a subordinate office of
Department for Promotion of Industry and Internal

Trade, Ministry of Commerce and Industry.

4. PESO administers the Explosives Act, 2008,
the Petroleum Act, 1934 and rules framed there
under to control the manufacturing ,import , export

, transport , storage and use of explosives under

sives Rules, 2008 and of Petroleum product

by, 2

Jpur %

shtra
n. No.
\3‘1 60

n Expires
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5. It is submitted that M/s Solar Industries India
Limited, factory at Chakdoh, Tahsil -Katol,
District — Nagpur (Maharashtra) is a private
limited company wunder the company Act and
having registered office at Nagpur . The firm is
engaged in manufacturing of commercial and
detence - explosives. The licence number
E/HQ/MH/20/98 (E113453) was granted in FORM
LE-1 of the Explosives Rules, 2008 issued by the
Chief Controller of Explosives, Nagpur , the
ansvwering Respondent herein, on receipt of No
objection certificate from district authority as
required under rule 102 of the Explosives Rules,
2008 and other documents required under Rule 113

of Explosives Rules, 2008.

6. On 17/12/2023 at around 9:00 AM an
explosion occurred in the HMX / RDX
Compounded Product Pellet Casting House-2
(Process Building No: HR-CPCH-2 which was

marked as CBH-2 on site of accident) situated in
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the premises of M/s Solar Industries India Limited,
Village Chakdoh, District Nagpur, while
processing of TNT to obtain the desired size of
TNT and packing of the same in bags. The said
building was completely razed to ground in the
explosion which resulting caused to the death of

9(Nine) workers.

7. A FIR bearing No. 0882/2023 dated
18/12/2023 was lodged at Police Station, Kondhali,
District : Nagpur. As per the said FIR, the
following 9(nine) employee were found dead and

no person was injured in the subject accident.

Sr Age
No Name Gender ¥is)
Yuvraj Kishanji
M 1
: Charode — .
Omeshwar Kishanlal
4 Machhirke L 23

Mosam Rajkumar Patle Male 53

P . =
ushpa Shriramji Female 37
Manapure

Rumita Vilas Uikey Female 31
Mita Pramod Uikey Female 27

Bhagyashri Sudhakar | Female 23
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Lonare

Swetali Damodar

P Female 22
Aarti Nilkanth Sahare Female 20

8. On 17/12/2023, itself the company officials
had intimated the answering respondent over
telephone about the accident. On receipt of the
same the officials of Respondent no 4 immediately
had rushed and reached to the incident place with
the help of District Collector. The officials
recovered the unexploded explosives and ensured
that the accident site is free from any kind of

explosives.

9. During accident investigation, it was revealed
that the building was approved for the manufacture
of HMX / RDX Compounded Product. However as
per CCTV footages on the date of accident, sieving
operation of TNT which was not the part of
process approved in the building was being carried
out. It was noted that the said unapproved / unsafe

sieving operation was undertaken since 13/12/2023
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in order to meet the required specification of

export orders of TNT.

10. The License supra which was suspended
immediately in the interest of safety and the
District Magistrate was also requested to conduct
judicial enquiry as per the Explosives Act,
1884.The investigation report dated 28/02/2024
against the investigation carried out by answering
respondent is annexed hereto and marked as

ANNEXURE -R4-A.

11. On recei’pt of compliance report comprising of
building stability certificate issued by M/s DUSON
Civil Engineering Services LLP, in house
inspection of mechanical equipment & pipeline
installation, electrical equipment, integrity of all
process instruments, the license of process

buildings other than the 1ill fated building was
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12. The answering respondent further submits that
the accident had caused due to wunauthorised,
unapproved , unsafe operation , handling of

explosives in process building.

Hence these submissions

NAGPUR :
DATED :30l06]24 FOR RESPONDENT NO _
ngﬁﬁrwﬁa%%ﬂm

anw 3es A.od,,

SOLEMN AFFIRMATION B, A

I Anuj Kumar S/o SP Shrivastava , Aged

about 52 vyrs, Occu : Service , R/o Nagpur do

hereby take oath and state on solemn affirmation:

That I am working as a Dy Chief Controller

of Explosives with the Petroleum & Explosives

Safety Organisation , Nagpur the Respondent No.4
herein. I am conversant with the facts of the

present case and therefore able to depose the same.
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I say that the Counsel as per my instructions
has drafted the above Reply . I have gone through
the contents of the above said Reply and
understood the same. I say that the contents of the
Reply are true to my knowledge and as per the
records of the Organisation which I believe to be
true. As far as the legal submissions herein are
concerned the same are correct as advised by my
counsel. The contents of the Reply are explained
to me in vernacular which I found to be correct.

t4
Hence, signed and verified at Nagpur on this 28 30

M‘/
Depone

3. 3w AR
I know & Identwe Deponent 3u fm fawees s

anw 3 Ava.,

e, g
(Atul ﬁathak)
Advocate

day of JUNE , 2024.
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Sworn before me o;o thjiio'"T .y
day of Txbdc. 20225200 at Nagpur
ShAISME/KU. ﬁ.mg..m.«{k..ﬁa&&w“w”'\

Rio. DI who has bee iduﬂg'
by ShrSmt.. AL Pth

Advocate, Nagpur. ] . oi/\;l/,b?;“” h
NUTARY
N(:g;:c; &Fs%
NOTARIAL REG.
ENTRY NO.....2 0.4
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Website http://peso.gov.in
Email: explosives @explosives.gov.in

I3/ Telephone : 0712-2510248

therd/FAX : 2510577

FRToRlT 3eged & i uAfe
“ﬁ@ﬁ;ﬂwﬁﬁa@%w#
FS T 37 AFRT ATH H AL

All communications intended for
this Office should be addressed to the
‘Chief Controller of Explosives’ and
NOT to him by name.

To

The Collector and District Magistrate

Civil Lines,
Nagpur (M.S.)

ot UEL A

T §THR
GOVERNMENT OF INDIA |
l

Yeiferas qur RAEmes g W
Petroleum and Explosives Safety OrganlSatlon -

(& 7 - REwres sy e
(Formerly- Department of Explosives)
“q-selleh, ATl del, Feard SR TREAT,
“A” Block, 5™ Floor, CGO Complex,
afaadr fRew, AT - 440 006 (@)

Seminary Hills, Nagpur- 440006

HEAT /No. E(WC)Acedt/210/23
f&aTTeh/Nagpur, dated 28" February 2024

9 8

Sub: Explosion occurred on 17/12/2023 at 9.00 am in the explosives manufacturing unit of M/s Solar
Industries India Ltd, located at Survey No. 75, 78, 79, 81, 82, 83, 39, 40, 71, 38, 1, 3, 8/1, 8/2, 31,
37,70,72,73/1 in HMX/RDX Compounded Product Pellet Casting House (HR-CPCH-2), Chakdoh &
Bazardgaon, Nagpur, Maharashtra covered under licence No. E/HQ/MH/20/98(E113453) in Form
LE-1 of the Explosives Rules, 2008, Killed — 9; Injured —Nil, Final Accident Investigation Report-

reg.

Dear Sir,

A copy of the Final Investigation Report on the subject accident is being forwarded for taking
further necessary action as required under 130 of Explosives Rules, 2008. The action taken may please
be communicated to this office. The above said Rule 130 of Explosives Rules, 2008 is reproduced below

for ready reference.

“the District Magistrate shall take immediate action and shall inform the Chief Controller or the
Controller, as the case may be, of the action taken by him on such report.”

Encl : As above.

/_Copy to : The Dy. Chief Controlier of Explosives, NAPES & TS, Gondkhairy, Nagpur for iﬁ;formation.

You;s faithfully,

( V.B.Borgaonkar)
Jt. Chief Controller of Explosives
For Chief Controller of Explosives

—‘/ iJQ R

For Chief Controller 7f Explosives

[

"

»a\w
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CONFIDENTIAL

No. ACC/TS/24/1 dated: 28/02/2024
From,

S. D. Mishra, (IPESS)

B.E. (Chemical Eng), Master in Chemical Engg

Dy Chief Controller of Explosives )

National Academy of Petroleum and Explosives Safety- Testing Station

Gondkhairy, Nagpur.
To,

The Chief Controller of Explosives
Nagpur.

Sub:  Explosion occurred on 17/12/2023 at 9.00 AM in the explosives manufacturing unit of M/s Solar
Industries India Ltd. located at Survey No: 75, 78, 79, 81, 82, 83, 39, 40, o8, 1. 3.°8/1, 872. 31.°37,
70, 72, 73/1 in HMX / RDX Compounded Product Pellet Casting House (HR-CPCH-2), Chakdoh &
Bazargaon, Nagpur, Maharashtra covered under licence No. E/HQ/MH/20/98 (E113453) in Form LE-
1 of the Explosives Rules, 2008, Killed: 9, Injured: Nil, Accident Investigation- Regarding.

Sir,

Further, to my preliminary accident investigation report number ACC/TS/24/1 dated 08/01/2024, the
following is my final accident investigation report.

1. Accident Occurred at:

HMX / RDX Compounded Product Pellet Casting House-2 (Process Building No: HR-CPCH-2 which was
marked as CBH-2 on site of accident) situated in the explosives manufacturing premises of M/s Solar
Industries India Limited, Chakdoh, Tahsil -Katol, District — Nagpur (Maharashtra) covered under licence
number E/HQ/MH/20/98 (E113453) issued in FORM LE-1 of the Explosives Rules, 2008.

2. Brief Description of the Accident:

An explosion occurred at about 9:00 AM on 17/12/2023 in the HMX / RDX Compounded Product Pellet
Casting House-2 (Process Building No: HR-CPCH-2 which was marked as CBH-2 on site of accident)
situated in the premises of M/s Solar Industries India Limited, Village Chakdoh, District Nagpur, while
processing of TNT to obtain the desired size of TNT and packing of the same in boxes. The said building was
completely razed to ground in the explosion. As a result of explosion, 9 workers lost their lives. The Police
Station Kondhali has lodged FIR number 0882/2023 dated 18/12/2023 with regard to subject accident. (Copy
enclosed as Annexure-1)

Page 1 of 9
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3. Intimation of accident and visit to site:

On 17/12/2023, the officials of the company intimated over telephone to the officials in the¢ O/o Chief
Controller of Explosives, Nagpur who in turn informed to the Dy Chief Controller of Explosives, National
Academy of Petroleum and Explosives Safety- Testing Station (NAPES-TS), Gondkhairy, Nagpur.

The undersigned along with other officials of the O/o Dy Chief Controller of Explosives, NAPES&TS,
Gondkhairy, Nagpur immediately rushed and reached to the factory at about 11.00 AM on 17/12/2023. The
undersigned and other officials accompanying me could not enter into the factory premises due to blockage of
access to the factory premises by angry mob. Afterwards, the District Collector had arranged safe entry of the
officials of O/o Dy Chief Controller of Explosives, NAPES-TS, Gondkhairy, Nagpur into the factory
premises.

The undersigned and other officials again visited the accident site on 18/12/2023 and 19/12/2023 for recovery
of unexploded explosives and for ensuring that the accident site is free from any kind of explosives. Further,
the undersigned also visited the accident site on 20/12/2023, 04/01/2024, 12/01/2024 and 31/01/2024 for
accident investigation.

4. Injured Persons Nil

5. Dead Persons ’ Nine

As per FIR, the following employees were found dead

Sr No Name Gender Age (Years)
1 Yuvraj Kishanji Charode Male 31
2 Omeshwar Kishanlal Machhirke Male 25
3 Mosam Rajkumar Patle Male 23
3 Pushpa Shriramji Manapure Female 37
5 Rumita Vilas Uikey Female 31
6 Mita Pramod Uikey Female 27
7 Bhagyashri Sudhakar Lonare Female 23
8 Swetali Damodar Marbate Female 22
9 Aarti Nilkanth Sahare Female 20

6. Details of the process building where accident occurred:

The building in which the accident occurred was approved for the manufacture of HMX / RDX Compounded
Product. The said building was surrounded by the following process buildings.

East side: PD-2
West side: PD-6
North side: Open forest land

South side: HR-CPCH, PD and TPHOS

P2 //
A I/ 74
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The building in which the accident occurred comprised of three rooms for carrying out following operations:-

Room Purpose Process

Room A | HMX, RDX and TNT | Weighing and inspection of TNT, HMX or RDX.
weighing and store room

Room B | Supervisor room ---

Room C | Melting,  Mixing and | ¢ Melting of TNT in steam jacketed vessels (3 Numbers).
Casting room ¢ Mixing of HMX or RDX with molten TNT.

e Pouring of molten mass in shells and cooling the filled shells.
e Packing of casted shells and transfer to magazine.

The building was surrounded by mounds on all the four sides. The mounds were vertical inner face traverse
(VIFT) type. Another building comprising of store, packing material room and utility was found constructed at
a distance of three meters from the outer edge of the mound on west side of the building.

7. Description of the scene of occurrence (During Visit):

The accident site was found barricaded by District Administration & Police Authorities. Water was sprayed
over the accident site to cool the debris. Bomb Detection and Disposal Squad (BDDS) conducted examination
of the accident site. PESO officials assisted BDDS squad & State Disaster Rescue Force to assess the location
of unexploded explosives and dead bodies from the building.

The entire building was found razed to ground in the explosion. Mangled machinery and debris was found
scattered within the radius of approximately 500 meters. The internal walls of the mounds on the sides other
than north side were found partially damaged. The mound on the north side of the building was found
completely damaged. The machinery provided in the building was found in mangled state and scattered all
around the accident site. Utility pipelines near the building as well as those entering into the building including
steam pipelines were found damaged. A building located at a distance of three meters from the outer edge of
the mound on west direction was also found damaged.

Unexploded TNT was observed approximately two meters inside from entrance of the building near the
mound of north direction. Fire marks were also noticed on the inner wall of the mound and black soot was
found deposited on the wall underneath of which unexploded TNT was observed. Two dead bodies & some
body parts were also observed near the said entrance.

The critical observations made during the visit to the accident site are as follows:-

. No crater was observed on the floor of the building.

. The mound on the north side was completely damaged and debris was thrown in north direction.

. The roof over room C of the building (main process area) was blown off and beams were found
collapsed.

o The roof over room A and B of building was found collapsed and damaged slab was found lying over
the same place.

. Internal walls of mounds in east, west and south directions found partially collapsed.

. Unexploded TNT was found approximately two meters away from the entrance on the north side of
the building.

/fé?ff/f
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® The debris including RCC beams of the building were found lying on the north and east sides where
the entry passage to the building was located.

On enquiring, the officials of the company informed that out of total eight numbers of CCTV cameras installed
in the premises, only five numbers were working and the CCTV footages have been seized by the police
authority. The CCTV footages of the dates 16/12/2023 and 17/12/2023 were provided by the company
officials for examination to the undersigned vide letter No SIIL/CCEOFFICE/2023-24/23 dated 09/01/2024.
The photographs of the accident site are enclosed as Annexure-2

After recovery of unexploded TNT mixed with debris of the building from17/12/2023 to 19/12/2023, the site
was handed over to BDDS on 19/12/2023 to ensure that the site is free from explosives. The BDDS carried out
the search operation and declared that the site was free from explosives.

8. Particulars of material exhibit collected, if any:

Recovery of unexploded TNT and debris removal work was carried out from17/12/2023 to 19/12/2023. The
damaged, mangled equipments & machinery were handpicked and kept aside for further investigation.

Approximately 1935.4 kg of debris mixed with unexploded TNT was recovered from the accident site along
with 35 Kgs of TNT contaminated water with the help of technical team of M/s Solar Industries India Ltd.
The report is enclosed as Annexure-3.

The police authorities and officials of Regional Forensic Science Laboratory, Government of Maharashtra
collected the samples at various stages during rescue operations. The report is enclosed as Annexure-4.

9. Circumstances leading to the accident:

As per the attendance sheet submitted by M/s Solar Industries India Ltd, two supervisors namely, Shri Pradip
Dadarao Ambole and Shri Mosam Rajkumar Patle along with nine other workers were deployed in the
morning shift in the building. All the employees except Shri Pradip Dadarao Ambole (Supervisor) and Shri
Sanjay Gulabrao Aade (Worker) lost their lives in the accident.

Shri Pradip Dadarao Ambole and Shri Sanjay Gulabrao Aade were not present inside the building. Shri Pradip
Dadarao Ambole had gone to washroom. Shri Sanjay Gulabrao Aade had gone to other building to collect
TNT.

During interrogation Shri Pradip Dadarao Ambole (Supervisor) informed that:
o He was deployed in morning shift of 16/12/2023 and 17/12/2023.
e The operation seen in the CCTV footages is of the day on which accident occurred.

e The sieving operation visible in the CCTV footages was also being carried out on the other table.
e He was in washroom at the time of accident.

,"/A
# LN
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Shri Sanjay Gulabrao Aade (Worker) informed that:

He was deployed in the morning shift on the day of accident for shifting of boxes and crates filled with
TNT and cleaning activities in the building.

The building was not in operation for last 4 months and operation in the building started on 13/12/2023.
From CCTV footages, he identified the workers engaged in the building.

The operation seen in the CCTV footages is of the day on which accident occurred.

The boxes and crates filled with TNT were brought from building number PP 18

The boxes filled with sieved TNT were transferred to storage magazine.

The CCTV footages were examined in the presence of Police Authorities and officials / employees of the
company were interrogated. The main observations of the CCTV footages are as follows:

90 =L ON (N b

10.
11.

12.

13.

14.
15z

A metal table having a flat portion on one side and a sieving mesh on other half portion of the table with
a hopper below it, was observed in the building.

A flexible metal braided hose was found in the building. The officials of the firm informed that the said
hose was being used to suck the dust generated during sieving operation. The officials also intimated
that one end of the metal braided hose was firmly connected to the header of the scrubber. The other end
of the hose was hanged with a hook welded on a hopper below the sieve.

The flat portion of the table was being used for placing plastic crates and corrugated boxes filled with
TNT.

Empty corrugated boxes with liner were observed stacked near the wall.

Two vessels covered with a sheet were observed near the wall.

Plastic crates filled with TNT were observed on and around the sieving table.

Two female workers were found standing on a platform and working on the sieve provided on the table.
It is observed that the female workers were manually pressing and rubbing TNT over the surface of the
sieve. The fine-sieved TNT was being collected in a liner placed in a corrugated box below the hopper
of the sieve.

TNT was found spilled on the floor near the sieving table where the workers were working.

A worker is seen pulling the TNT filled crate on the floor.

Workers were seen putting two types of liners (transparent and light brown colour) in the boxes for
packing of sieved TNT.

It is observed that the workers were handling the filled TNT boxes and crates during shifting from one
place to other in a rough manner.

In the CCTV footage, a worker is seen working on another table. Officials of the company confirmed
that activity similar to the one which was being carried out on the table visible in the CCTV footage was
also in progress on other table.

Two male workers were also observed shifting the crates and boxes.

The CCTV footage of the operation carried out in the building stopped and further footage was not
available for examination.

During accident investigation, it was observed that the bodies of the two male workers found intact near the
entrance of the building and torso of one woman was found on roof top of nearby building. Body parts of one
male worker and five female workers were found in pieces scattered here and there. The deceased were
identified on the basis of DNA analysis.

— }j}é
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Further, on perusal of test reports of the Regional Forensic Science Laboratory, Government of Maharashtra, it
is observed that TNT was present in the building. It is also observed from the said report that the RDX and
PETN were not present. The report is enclosed as Annexure-4.

10. Cause of Accident:

Based on the observations mentioned in circumstances leading to accident, the following assumptions are
considered to ascertain the probable causes of the accident.

a) Sabotage:

As per discussion held with the officials of the company as well as in-charge of the private security deployed
by the company, it is observed that

o The visitor and the vehicles are checked at the time of entry from the main gate to ensure entry of only
authorised persons / employees / vehicles.

. The employees are also frisked for presence of any prohibited items before entry into the factory
premises.

. Security guards are also deployed at strategic locations to prevent entry of unauthorised persons into the
manufacturing area.

. On the day of accident no visitor or unauthorised person other than company employees entered into the
premises.

Therefore, the possibility of any kind of sabotage is ruled out.

b) Effect of weather:

The accident occurred in the month of December which was winter season. On the ill fated day of accident,
rains or thundering or lightning were not reported.

Therefore, the occurrence of accident due to lightning or thunder is ruled out.

c) Presence of a cat:

On careful examination of the CCTV footage, it was observed that a cat was walking over the extended
portion of the slab and later near the entrance of the building. During removal of debris, dead body of the cat
was found intact lying near the entrance of the building. This indicates that the cat was not in the zone of
explosion at the time of accident.

Therefore, explosion due to involvement of cat’s fur carrying significant static charge is ruled out

d) Accumulation of explosive dust in the building:

As per CCTV footage, it was observed that at the time of accident two female workers were working on the
sieving table. The TNT was being crushed and rubbed over the sieve by the female workers to obtain desired
size of TNT. The similar type of operation or handling of TNT appears to be carried out on the other table
which is partially visible in the footage. Shri Pradip Dadarao Ambole (Supervisor) and Shri Sanjay Gulabrao
Aade (Worker) also confirmed the same.

o
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One end of the metal braided flexible hose was fifmly connected to the header of the scrubber and the other
end of the hose was hanged with a hook welded on a hopper below the sieve. The header of the scrubber was
modified to connect a flexible metallic hose. The hose was being used to suck the TNT dust generated during
the sieving operation. The header and scrubber were primarily designed for scrubbing of fumes generated
during melting of TNT or during mixing of RDX or HMX with molten TNT. The same was not designed for
scrubbing the explosive dust generated during sieving of TNT.

Apart from this, the explosives manufacturing process needs proper earthing of equipment and machinery to
earth the static charge generated during the operation. The generated static charge will get accumulated on the
equipment and machinery if not properly earthed or the electrical continuity was not properly maintained.

It is evident from the CCTV footage that the female workers working in the building were standing on a non
conductive surface i.e. wooden platform. They were using rubber gloves for pressing and rubbing the TNT
over the sieve. Due to this, there is a possibility that static charge accumulated over the body of the workers or
the equipment. The discharge of static charge might have initiated the explosive dust accumulated in and
around the hopper. This possibility is supported by the fact that on the ill fated day, the humidity was very low
due to winier season which prevented the easy dissipation of the static charges.

¢) Mishandling of explosives:

In the CCTV footage, it is observed that:-

. TNT was found spilled on the floor near the sieving table where the workers were working.
o A worker is seen pulling the TNT filled crate on the floor.
. The workers were found handling filled TNT boxes and crates during shifting from one place to other in

a rough manner.
In view of the above, there is a possibility that during pulling the filled box or crate of TNT, the TNT lying on
the floor might have rubbed and got initiated due to friction which led to mass explosion of TNT available in
the building. However, no crater was found on the floor of the building. It reveals that the explosion has not
taken place in the crates filled with TNT during pulling the same over the surface of the floor.

Therefore, the possibility of explosion due to friction is ruled out.

f) Unauthorised process in the building:

The building was approved for the manufacture of HMX / RDX Compounded Product. The sieving operation
of TNT reflected in CCTV footages was not the part of process approved in the building. During discussion
with the technical team of the company, it is noted that the said sieving operation was undertaken since
13/12/2023. M/s Solar Industries India Ltd had export orders in hand for export of TNT as per required
specifications (granular size). In order to meet the required specification, the sieving operation was being
carried out to meet the specifications of the overseas consignment.

Therefore, there is a possibility that the unauthorized sieving activity in the building might have caused the
accident due to unsafe sieving operation of TNT.

Page 7 of 9
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g) Lack of awareness for safe operation:

It is evident from the CCTV footage that adequate precautions were not followed by the workers deployed in
the building. It appears that the workers were not adequately trained for the hazards associated with the TNT
sieving operation as well as handling of TNT. There is a possibility that the mis-handling of TNT such as
rough handling of TNT filled boxes, pulling of crates filled with TNT on the floor, discharge of accumulated
static charge before entering into the building, spillage of TNT on the floor, etc might be one of the probable
causes of the accident.

Conclusion:

On careful examination of the reports of Regional Forensic Science Laboratory, post mortem reports, scéne of
occurrence, circumstances leading to the accident, CCTV footages, and information gathered from employees
& officials, it is believed that accident might have occurred due to initiation of accumulated TNT dust in and
around the hopper of one of the sieving table. The source of initiation in TNT dust might be generation of
spark due to discharge of accumulated static charges through the bodies of the workers or machinery.

This possibility is supported by the fact that the bodies of the female workers working on the sieving tables
were not found intact. Body parts of one male worker and five female workers were found in pieces scattered
here and there. Further, the torso of one of the woman was also found on roof top of nearby building. This
reveals that the explosion might have taken place very close to the female workers working on the sieving
table and most probably in and around the hopper of the sieve.

11. Violations:

Sr Didesistion Specific | Specific | Rules / License
No Rule Condition FORM
1 | In the CCTYV footage, it is observed that:- 19 (1) -- Exstives
Rules, 2008

e The female workers were manually pressing and rubbing
TNT over the surface of the sieve.

e TNT was found spilled on the floor near the sieving
table where the workers were working.

e A worker is seen pulling the TNT filled crate on the
floor.

e The workers were found handling filled TNT boxes and
crates during shifting from one place to other in a rough
manner.

The above mentioned activities indicate that the special
precautions to prevent occurrence of accident have not
been taken.

,.'/
{T.' %//
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The sieving operation of TNT reflected in CCTV footage
was not the part of process approved in the building.

The above mentioned activity amounts to violation of
change in the process and specification without prior
approval of the licensing authority.

26 (5) | Condition Explosives
5(Set VI) | Rules, 2008
of license | and condition
FORM of license
LE-1 FORM LE-1

The building in which the accident occurred was approved
for the manufacture of HMX / RDX Compounded Product
which was not approved to carry out TNT sieving
operation.

The above mentioned activity amounts to violation of use of
the process building for the purpose not specified in the
licence.

28 -- Explosives
Rules, 2008

The facilities in the existing building were modified for
TNT sieving and packing operation without approval of
the licensing authority.

This amounts to violation of provision of amendment of
license in respect of alteration or change in the premises.

109 Condition Explosives
5(Set VI) | Rules, 2008
of license | and condition
FORM of license
LE-1 FORM LE-1

12. Nature of action:

13. Additional Information/Remarks, if any- Nil.

28/02/2024

License No E/HQ/MH/20/98 (E113453) and E/HQ/MH/20/90 (E89848) were suspended in the interest of
safety.

S’@N ”\v

(S.D. Mishra)
Dy Chief Controller of Explosives

National Academy of Petroleum and Explosives Safety- Testing Station
Petroleum and Explosives Safety Organisation

Gondkhairy, Nagpur.
89 qEA (FEGIEE

By. Chief Contiviler of Explosives,
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Sr.
No

?ﬁd AR =~ h

. 9l

HRCPH-2 PLANT TNT CONTAMINATED WASTE BURNING DETAIL

Type of Waste
(Cat.)

42+ Contaminated Soil

TNT Contaminated Soil

TNT Contaminated Soit
TNT Contaminated Soil

TNT Contaminated Soil

TNT Contaminated Soil

TNT Contaminated Soil

Date of
Drying
18.12.2023

28.12.2023

27.01.2024

31.01.2024

01.02.2024

06.02.2024

07.02.2024

Date of
Burning

18.12.2023

31.12.2023

31.01.2024

05.02.2024

06.02.2024
10.02.2024

11.02.2024

Total

No. of
Bags

17

22

28

28

27

22

22

Wit. of waste

collected (kg)

102.5

250.2

333.8

362.9

337

287.4

261.6

1935.4

Wt. of unburnt

material (kg)
70

150

255

290

260

400

1425

Note: 1 no. Drum of Water Contaminated with TNT material (35 kg) disposed and treated in ETP.
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)

Analysis of moisture content

Date of drying 27.01.2024 31.01.2024 01.02.2024 06.02.2024 07.02.2024
Bag No. 33 53 71 21 51 60 47 61 72 83 91 100 17 138 145
Weight of wet material (kg) 7.4 14 20.5 9.3 20.2 1.7 10.5 19 6.4 6.9 13 17.1 16.3 20.7 6.8
Weight of dried material (kg) 6.00 10.81 1573 737 15.36 815 8.40 14.41 5.23 5.60 10.02 13.14 | 1268 | 15.71 5.63
Amount of moisture loss (kg) | 1.40 3.19 4.77 1.93 4.84 2.55 2.10 4.59 117 1.30 2.91 3.96 3.62 4.99 1.17
Percentage moisture present | 18.90% | 22.76% | 23.28% | 20.76% | 23.96% | 21.82% | 19.96% | 24.16% | 18.23% | 18.90% | 22.41% | 23.15% | 22.21% | 24.10% | 17.20%
(Average Moisture content in 15 nos. samples = 21.45%)
Summary $Sheet
Sr. Mo. Name of materizl Weight material
; 1 Total weight of the material 1935.4 kg

p Moisture (@ Avg of 21.45%) 415kg

3 Ash 1425 kg

4 Organic matter 95.4 kg

Y

P P Deotare
SrG M/ Works
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